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Central Teams for States
2346. SHRI N.R. DASARI:
SHRI J. CHITHARANJAN:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether it is a fact that central
teams were sent to Bihar, West Bengal
and Tamil Nadu to assess the law and
order situation in these States;

(b) if so, the details and findings thereof;

(¢) whether the Chief Ministers of these
States have objected to this discriminatory
action on the part of Government; and

(d) if so, the details and Government's
reaction thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): (a) Yes, Sir.

(b) The reports of these teams have been
received and these relate to prevailing law &
order situation in these States and steps taken
by them to instil confidence among the
people.

(¢) and (d) Reservations have been
expressed by some political leaders about the
constitutionality of sending Central teams to
the States.

Article 355 of the Constitution of India casts
a duty on the Union to protect every State not
only against externa] aggression but also
internal disturbance and to ensure that the
Government of every State is carried on in
accordance with the provisions of the
Constitution. In the discharge of this duty, the
Central Government is expected to keep itself
posted with respect to goings on in all States.
Visits of Central officials to the States are part
of this process. The Central and State
Government have all along been interacting
on issues relating to law and order.

Recovery of Explosives in Tamil Nadu

2347. SHRI N. THALAVAI
SUNDARAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware of the
increasing number of eases of recovery of
chemical weapons, explosives and other such
materials in Tamil Nadu;



